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R.P. Aggarwal

(sy shri __ Advccate)
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THE YON'BLE SHRI g.R. ADIGE, MEMBER (A)

T4F HON'BLE SHR¥A®8%T./D°A. VEDAVALLI, MEMBER (J)

1. To be referred tc the Repcrter OT nct? Yes

2. fhether to be circul@2tec to other 3enches
of the TribunalNg

}x{oZLF\
- (S.R./ADIGE)
Member (A)
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"C-21(B)-Neu multan Nagar,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH : Neu gELHI, ' ;

0.R. 1901/96
e - v e
i “"-I"L("'. R /(»46
This the 1 _th day of 27077 7

HON'BLE SHRI S,.R, ADIG[,ANENBER(A).'
HON'BLE DR, A,VEDAVALLI, mEMBER(J) .

sh.Jagdish Raj Kapoor

. §/o Shri Bhagat Ram

R/o €/o Shri Sant Lal,
Advocate, :

Delhi’1100560 ......Applicaﬂt

(By Advocate Shri Sant Lal)

Versus

1. The Union of India,through
The Gecretary, A
ministry of Communications,
- pepartment of Posts,
Dak Bhawan,
New Delhi=-110001.

2. The Director Postal services(P),
0/0 the thief Postmaster Genersl,
pelhi Circle,
fleghdoot Bhawan,
New Delhi-110001.
3. The Senior Postmaster,
Sarcjini Nagar, H.0. '
New Delhi-110023. eeeosee RESpONdents,

(By Advocates'Shri'R.P.Aggarual and
ms. S.R. Khan)

JUOGEMENT

Hon'ble Shgi 2 ige fiembe

Applicant claims interest on delayed

payment of DCRG.

2. - Applicant who retired on 31.8.87 was

proceqded against departmentally vide order dated
2,7,90 on the basis of Postal_minisfrys order dated
2.11,88 on the charge that on 6,4.87 he demanded
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Rs ,200/- from one Virod Kumar as illegal gratification

' for undervaluing his parcel packst and to send it
"without opening, Applicant directed virnod Kumar to

come on 8,4,87 to Post'ﬂffice alonguith parcel and

Re,200/- bribe money. - He again demanded Rs,200/-
from Vino{Kumar es illegal gratlfication and accep ted
the same. on B,4,87 for having shoun favour to him,
Criminal prosgcution_uas also initiated against the
applicant in respect of the same matﬁer and he was

sueﬁended UeB.ofe 8040870

3. These departmental proceedings uwbich upon the

applicantis retirement 60 31;8.87 were continued under

Rule 9 CCS(Pension)Rules uere finally dropped by

order dated. 23.9,96 as being‘deélared null and void

on the ground that the same were vitiated as the Senior

Postmaster, Sarojini Nagar Post Office was not competent

to issue the chargesheet, The pariod of suspenéion

fram 8,4.,87 to 31,6,87 hass been advised to be treated
as spent on duty vide order dated 7.11. g6 and Rs.4541
being pay and allowances for the sald period has also

been released to applicant on 18.,11.96,

a; ‘ DCRG (Applicant claims it as only provisional)
has been relsaged.to him on 24,10.96 and a sum of

Rs .1000/- deteained for purpose of making unasseésad

‘dues has also admittequ baén relesased to him on 13,12,96,

Se Interest on delayed payment of DCRG is governed
by Rule 68 CCS(Pension)Rules. Under Rule 68(1) interest

is payable where it is clearly established that it

.uas due to administrative lapses. The onpus was on

the applicant to establish that non,payment of DCRG

was on account of administrative lapses on part of

/7

00003000




RB

" be deemed that there were no proceedings against him,
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" respondents, nder Rule 69(c)ELs (Pension) Rulé€s ) DCRG
: 4
‘could be released to the applicant only after con#&ﬁtion

of the departmental proceedings ‘against him,and issue

of final order thereon, which issued only on 23.9,.96,
Apﬁiicént contends that as those ordérs dropped the
proceedings on the ground of being Nuil and void, it must

v
That is not the same thing as saying that the applicant
has been oxonératad of the charges which would quelify
for payment of interest under Got. of India Decision .
No.3(1) below Rule 68 CCS(Pension)Rules because exoneration
means a finding which ;xculpates a person of miscon?Ucﬁ

after due inquiry,

6. It is true that the departmental proceedings

which commenced vide order dated 2,7.90 pursuant to res-

pondents order dated 2.11.88. were finally concluded only

on 23,9.96, despite the Tribunal's direction dated 27.4,92
in OA No.1033/91 to conclude the same ui?hin 3 months from
;he date of reciepf of thét judament, but unless the appli-
cant can establish that this delay were on account of
administrative lapses on thg part of reépondents, despite
applicant®s every effort to expedite the proceedings, ws
would not be justified in directing respondents to pay
interest to the applicant in the light of.ﬁule 69 CCs

(Pension)Rules,

| 7. As apblicant has not succeeded in establishing

the same, we have no materials bsfore us to warrant a:
direction to respondents to pay interest to the applicant,
8, . The prayer for interest is therefore rejeéted.
No costs, | |
) . . Fa .
Ml dad SN

(DR. A, VEDAUATLI) " (5.R. ADIGE)
MEMBER (J) : MEMBER (A)




